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SHRI R. V. SWAMINATHAN . Mr.
Ramavatar Shastri wanted to know the
number of bullock-carts that are there
in our country, Recently we have not
conducted any survey. But in the year
1959-60 a survey was conducted and it
way found that there were 140 lakh bul-
lock carts in the country.

Mr. Paswan wanted to know the per-
centage of the tyre driven carts. The
tyre driven carts are 5 per cent of the
total number of bullock carta available
in the eountry.

Prof. Ajit Kumar Mehta wanted to
know about the names of the Institutes,
I have already mentioned namek of five
or six Institutes which are conducting re-
search in this field,
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‘Mr, Jain "~ wanted " to know the carts
driven. by camels. The research. is con-
ducteg for all types of carts whether
driven by bullocks, camels or horses, We
are more “interested in finding out a suit-
able and cheaper bullock-cart which is
economical to our farmers.

With these words, 1 think- all the hon.
Members would be satisfied by my reply.

18.05 hrs.
[Mr. Speaker in the Chair]

MESSAGES FROM RAJYA SABHA

SECRETARY : S&ir, I have to report
the following messages received from the
Secretary-Croncral of Rajya Subha: —

ii) “In accordené= with the provi-
sions of .rule 127 of the Rules of Pro-
cedure and Conduct of Business in the
Rajya %abha. 1 am directed to inform
the Lok %5abha that the Rajya Sabha
ag its sitting held on the 4th November,
1482, agreed without any amendment
1o the Salary, Allowance# and Pension
of Members of Parliament (%Second
Amendment) Bill, 1982 which was
pasted by the Lok Sabha at its sitting
held on the 3rd November, 1982.”

(ii) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and ©Conduct of Business in
the Rajya %Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Habha, at its sitting held on the 4th
November, 1982, agreed without any
amendment to the Industrial Develop-
ment Bank @f Indin (Amendment) Bill
1982, which  was passed by the Lok
Sabha at its sitting held on the 20th
{ictober, 1982.”

18.06 hrs.

DISCUSSION RE. SITUATION IN
PUNJAB
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SHRI R. & SPARROW {Jullundur):
Hon’ble Mr. Spenker, Sir, 1 have just a
word to say. I submit that we cannot
afford to clove this debate under such
excruciating circumstances that today
obtain in Punjab due to Akali Morcha.
The nation at large must know ag to what
it is. I would like to eaplain only in one
minutE,

KARTIKA 14, 1904 (SAKA)

Punjab (Dis.) gha

Sr, the inflammatory #nd mnti-national
speeghes made at  yesterday's Akali Dal
meeting in Amritsar must be explained in
expliciy terms to the Indian people—
nation wide. For example ~ Shrimati
Rajinder Kaur, an Akali Dal leader and
Rajya %abha MP, went &o far a& to exhort
thiusands of Akalis  gathered there to
burn the National Flag and to hoist the
keiri Akali Dal Flag. .. (Interruptions)

PROF. MADHU DANDAVATE (Raja-
pur): If you are starting the dikcussion,
then I think Atal Bihari Vajpayee should
be allowed first. 1 do not mind that. I
never obatruct. But if the debate is be-
ing atarted like that, iy is not permissible

(Interruptions)

SHRI R. S. SPARROW: 1 would like
to submit, Sir, that Shri Umranangal and
Shri Sukhjinder Singh also spoke in the
same vein amidst pro-Khalistan slogans.

(Interruptions)

PROF, MADHU DANDAVATE: Sir,
either you postpone the discussion or
follow the procedure. (Interruptions).

SHRI G. M. BANATWALLA
(Ponnani): This is not proper procedure.
(Interruptions)

qEeTH AElRq © Aq A g A

AN HON. MEMBER. Al] that he has
#aid must be expunged from the record,
Sir. Sometimes you must expunge the
record on our saying also. air (Interrup-
tion#).

MR, SPEAKER: Let him say some-
thing. We shall have a talk.

SHRI G. M. BANATWALLA: The
proper protedure should be followed.
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The House now stands adjourned sine

o s wAow amd o SR Tew s
MR ™I (3mEm) '
#7 o’ (Tmmmw)

18.10 hrs.
TqETR [ANIY ¢ AT arragﬁ'& | Lok Sabha adjourned sine die.
5 FITW | TR FIF FT FTAATH




